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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): You
béar me firet....

SHRI MADHU LIMAYE: Yoy can
¢iveé your reply Iater, after hewring
me wiso,

VAISAKEA 18, 180 (SAKA)  Queson of 246

Privilege
wer q{reg, & ourer www A
gat 1 of sww wEw QR
& faagr warw & S o ¥ wgan

(1) =7 99 9% UF ¥ AR
TrRATTA St & av® & W T qr?
TAHT AT BT CA® qIW gy A Ay
g % §wm W@ |

(2) war aifcfaas &z X Y am-
arcaw it ¥ ¢AFTT frar 41 P ogwar
W e agr g AR ) oty wa il
fras Rzt veATEAT I F QT N
faar frar A AT grEaw ¥ wWr W™
srianft A wfgd TR I
w17 SR %7 frare ¥ FQ ag A
{ B ag ot vl F2T Qe
N F g § femr |

ooaw W ;oA AT @ o §
| |

ot wq fomd : G0 Y 0T 9k
§ wAH ok dac &1 47 Ak
qa1 § 1 o gafad du s fr oy
sy fefadto w321 & grod oy, €7
¥ A & aw, AT Az Wi
Rz wft § o =y qed ww fife
% Wi £ A1 Qada W g
wTT, €8 A1 ¥ 1 6 T ol § oY
g waR W1 99 ATR eRe
for vy gwr € 1 T T W § Tedlr
% AfeT o< oy wrfier @ war A
el gEgAsW T oo dd, &



247  Question of Privilege . MAW'S, W15 ° : Queition of Privilege 2y

[ 7y fawdl)

farars gy & qur srdarl g it
£ Folt wfgh 1 o7 AR w g A
Fgm dviY wY wew A woar afig@

Some hon, members rose—

MR. SPEAKER: I am not allow-
ing any debate.

SHRI SHYAMANANDAN MISHRA:
On a point of propriety.

MR. SPEAKER: Not at this stage.
1 am not giving my consent. The
Minister.

SHRI C. SUBRAMANIAM: Mr.
Speaker, Sir, this is the letter which
the Prime Minister wrote to you. 1}
am reading only the relevant por-
tion:

“Some time ago wu photostat copy
of the letter which presumably
Shri Mishra read in the House
was brought to our notice by Shri
Raj Narain, MP. 1 ordered an in-
vestigation into the matter which
showed that the satd photostat
copy was a forgery and that no
officer of the HINDALCO had ever
written such a letter. The results
of Investigation were communica-
ted to Shri Raj Narain by my
Secretariat, When he insisted
that the letter was genuine and
wanted further probe into the
matter, it was suggested to him
that, for any further investigation,
the original letter would be neces-
sary which might be produced.
My Secretariat did not get any
‘reply from Shri Raj Narain.”

‘Therefore, it is not correct to say
that no request has been made to
Shri Raj Narain to produce the ori-
ginal letter. Now, T am reading the
English translation of the Hindi let-
ter written to Shri Raj Narain....

SHRI MADHU LIMAYE: Let us
have the original

SHRI C SUBRAMANIAM: The
origina} is with Shri Raj Narain, 1
have got the' copy. 'That is " before
the Rujya Sabba now. I am reading
the English translation of it. This
is dated.11th November, 1974.

“Dear Shri Raj Nergin, ..

1 have received your letter sent
in reply to mine of ~ 26th 'Qctoher.
You want that the letter writiep
to Shri Kothari on 7th November,
19687, should be probed into fur.
ther,

As I mentioned 1o my earlier
letter, the photostat gent by yom
has "been investigated and that it
does not appear to be genuipe.
For any further probe, the original
will be required. If you could
send the original, the question of
further action can be considered,

Sd. B. N. Tandon,
Secretary to the Prime Minister”

st wAe fow a3 Al faed
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SHRI C. SUBRAMANIAM: It was
sent on 1l1th November, 1974 and
therefore, the allegation that Shri
Raj Narain was asked to produce
the original letter and therefore,
the question does not arise, all this
has been gomng on false premises.
Here i3 a specific request to him,
that, ‘It you want any further probe,
kindly produce the original’... (Ine
terruptions) There was no reply
from Mr. Raj Narain to this letter
and even now what the Prime Minfs-
ter said ig that the original letter
will be necessary for any Jfurther
probe,
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SHRI C. SUBRAMANIAM There-
fore, {hére. is wbsolutely no -mis-
representation. gbout .any fact. The
fact is that Shri Raj Narain was ask-
ed to produce the original letter if
therehasgotto ‘be any further
prabié, -and ‘no. reply was - received,
1:do not:gee ;how: any privilege ques-
tivh arises out  of 'this. Fwven now
‘i they produce the letter, there can
.be u further probe

. SHRI:MADHU LIMAYE: Why did
you threaten to send Mr. Janeshwar
Misra to the Privileges Committee?
Bif-all means send him. - -

SHR1L: BHYAMNANDAN MISHRA :
What' thé. hon. Minister has stated
just now-amounts fo saying that a
lettér wag indeed sent to Mr.- Raj
Narain and -he was. asked to produce
'the origirial: The point for consi-
‘deration 13 whether any reliance can
-Decput on the cutunmt made by
ﬂu hon. Mimuter :

- SHRP B m DAECHO’WDHURY
(Cooeh‘ﬂehﬂ Why not? -

-SHBI SHYAMNANDAN MISHEA
_I .am -coming 40" that. If any letter
is sent by any.one of .us-also, the
receipt of it iy signed by the reci-
plent or« -lnyhody ‘ofi ‘behidf ‘of: the
reclplent
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The péint is ‘whether-any .reilance
.'eagy: bo. put. on: the statement. i maile
by: ‘hiss -and awhy :should" not one:as-
sume that. such a letter has -:beén
s forged: by the:” Prime Minister’s
- Secretariat?  If: there is ‘no proot-of
1its: receipt by--the . atiiressce; ~then
. the. assumption could be :that:thie7is
!am. after~-thought ard. this_: hasy.been
—vﬂ.im.fdenmed:'!wm-'whhhv’:ﬁe
o -Minister - bas- read. - Bo,%..
- Bomshhas to take. 'ﬂmtxinw w.eumt.

Now, the point for comiderat!on
) u—thwwx peint .of propriefy too—
whether a letter writien-4o-vyouiby
the Prime Minister in reply to @
‘painted * aliegation ~mude "by “an hon,
Membep should be rEad. oul in, his
House, That iz & point ofpmnrlaty
betnuse “the Prime: Mitiister ™ doul
very well-have. taken the Qmmmity
of making a statement on the floor
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of the House contradicting the alle-

gation made by the hon. Member,
Instead, the Prime Minister sent a
communication to you....

ot ay fd - gfraearT & g
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SHRI SHYAMNANDAN MISHRA:
....and the hon. Minister utilised
that communication in replying to
the point mmde by him.

Now, you would be confronted,
Mr. Speaker, with a very peculiar
situstion.

MR, SPEAKER: I am always.
(Interruptions)

SHRI SHYAMNANDAN MISHRA:
This is & matter of propriety.
When we also begin replying to the
points made by them through letters
addressed to you and we also begin
quoting from those 1letters, very
peculinr situation could be created
in the House. You bhave to give a
gerfous thought to that aspect of the
matter also

Now, Mr, Spegker, fthe Prime
Minister hag sald in her communi-
cation to you that she ordered an
investigation into the matter, The
person who fiag been accused had
ordered an investigation into the
matter. Could anybody in his senses
put any faith in that kind of investi-
getion and could the House be agked 0
believe the results of that investiga-
tion? Of course, a verson (accused)
con very well set up an investigation
to her own advantage.
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SHRI SHYAMNANDAN MISHRA:
Can an hon. Member of this House,
more so the Prime Minister refer
to anything that haffpens i that
House? Now the Prime Minister
sald ang the Finance Minister also.....

MR. SPEAKER: This is about the
statement,

SHRI SHYAMNANDAN MISHRA:
She should have referred to the
statement made by hon. Janeshwar
Misra and not hon. Mr, Raj Narain.
This is a very “delicate matter that
she is referring to. The Prime
Minister says that presumably bhe
was reading out from a letter which
had been cited by Mr. Raj Narain.
What business has the Prime Minls-
ter to assume that the hon. member
was reading from the sald Jetter
which might have been a forged or
not a forged letter? Now as the hon.
Member sald, reference ghould have
been made to the hon. member of
this House and not to an hon. mem-
ber of the other House.

MR. S8PEAKER: No debate.

SHR! JYOTIRMOY BOSU: Let
Mr, Bubramaniam satisty this House
that the letter just now read out was
received by Raj Nurain, -Then we
can proceed.



SHRI SHYAMNANDAN MISHRA
No A statement in the House. .

no question of propriety or impro-
priety and then Mr, Raj Narain
comes to me about two or three
minutes before I am ubout to come
here. Az you know, he was accom-
panied by our own Member, Hs
showed me something. There was
soms file also along with the letter
in question. I told him, please keep
it with you; otherwise, if you give
it to me today and tomorrow you say
‘It iy not the same Jetter’ what will
happen? 1 am not prepared to tuke
the risk. 8o, I gave that back to
both of you, to preserve. If you say
later, this letter is not that one
which was read out, then, nobody 1s
prepared to spere me alsol
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MR. SPEAKER: Only point of
order. I am not gllowing sny debate.
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MR. SPEAKER: Only point of
order. I am allowing you because
you wanted to raise a point of order,
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MR. SPEAKER; Mr, Banerjee, this

leétter is of 1867—that 13, 8 years
betore.
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Let me consmder jt later on. Now,
Papers laid on the Table.

——

1840 by,

PAPERS LAID ON THE TABLE

AMENDMEINTS T0 ACREEMENT. pITWHNRS
Govr or INpza axp ONGC -

THE MBRSTER (OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): T beg to lay on Hwe
Teble a copy each of the following
amendments (Hiridi and English
versions) 1o the Agreemwent daled
the 17th December, 1988 betw'een the
Goversment of *Todia and OI and
Natural Gas undey see-
tion 42 of tite Income-tax Ret, 1961:L-

(1) Amendment dated the 16th
March, 1974, )



